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Learned counsel ilIr R.Dutta Por the
applicant moves this application,
Perused the applicaetion and the

‘ rallefa_sought. The subject matter is

) stepping up -of his pay with reference
to the pay of his juniore.

. Application is adaitted. Issue
notice on the respondents by Registered
Past. Uritten st at ement statement withir
6 useks, '

tist on 24,11,1333 for uritten
astatement and further orders.
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+# Learned Railway counsel Mr B.K.
' Sharma seeks for further time: for
"subm1851on of written statement . Allowe

‘List on 19.1.95 for wrltten state-

ment and.further orders.:l
' Mé%r

i
None is present. COuntér'h§Svpot
been submitted. -

Adjourned to 1.3.1996 for writter
statement and further orders.

b

Member

Learned counsel Mr.R.9utta for the

 [applicant is present. ‘Yiritten statement
- jhas not been submitted by the respondents.
F:.B.bham sseks time on behalf of

.B.x.ﬁml:ma for euhuulcn oﬁ written

T ﬂuther 6 weeks,
45t on 19-4=96 for hearing. In the mean=
10’ roapom«xts are allo\mu t.o submit
n.ten statenmant with .copy Ln ‘advance

o the counsal of the applicant.

Mé{r'



iy ;("" )

O-R 23¢e/o8™ .
? L A

19.4.8 = - - None is'prescnt for the respon-
‘dents. Leave.note of #r.R.Putta learncd-
counsel for the appl;cant. ._

© Hesring adjourned to 1“~5~96.g‘

! In the m@antime resgpondents may submit
written gtatament with copy to the )
applicant. ‘

15=5=06 - Learned counsel Mr.R.Dutta for the
' applicant. Learned counsel Mr.B.K.Sharma
fer the respenients.
; Written statement has not submitted.

Mt.Sharma seéks for time to file written

o List fcr hearing on 19=6=96. In the
‘~'meantime resp@ndents may submité written state

Member
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Mr R. Dutta for the applicant. Mr B.

K. Sharma for the respondents.

~Written statement has not been éubmitt’ed.'

List for hearing on 7.8.96.

Liberty to the respondents to submit

with copy to the counsel

Meméer

me‘aﬂ? counsal treByMutta for tho
applicants Loarnod MreS.lapma for MreB.ite
Uhama adlvay counnele This case has bean
listsd for hoaring ponding suominsion of
writton statanents Meoels“amma informs that
‘written statamont are in a stage of readinc:
for eubmionion and he goskts adjourmiont Sor
submiseion 0f writton stataicnt,

Liot for hearing on 06-0«96, )

“he responuents are directed to submit
tho writton stotaaent before tho date tith
QOpy to the counsal of appificant.

e

: i

written statement
for the applicant.

f

Mr R. Dutta for the

applicant. Mr'B.K.' Sharma, learned counsel for the

Learned counsel

respondents has submitted leave of absence.

Written statement has not been submitted.

by,

Member

List for hearing on 16.9.96.




0.A.No.236/95

16.9.96

13.10.96

4

¥
o~

Learned. counsel. ‘Mr R Dutta for

the applicant.

Mr S..Sarma for Mr B.K. Sharma,
learned counsel for the re_quﬁaden'ts, informs

that “written ‘statement is réady -and will

_be submitted in about one week time. He

therefo_re prays for short adjournment.

Hearing adjourned to 3.10.96. In
the meantime the - réspondenc’s may submit
written statement with copy to the counsel
of the applicant. ‘

Member

" Learned counsel Mr R. Dutta for the

* applicant. None for the respondents. -

“Mr Dutta is ready for submission. Mr S.

Sarma for Mr B.K. Sharma, however; prays that the

~rgespohder_1ts .may be given last opportunity to (file

written statement on 7.10.96 and adjourn the hearing.

However, since Mr Dutta has come ready for his

submissions and - hearing, he is allowed to make his

submissions in pfart.' The hearing. is adjourned to
9.10,96. In the meantime the respondents shall submit
written statement with copy to - the counsel of the

opposite party on 7.10.96 positively.

I—Iearingwadjo'urned to 9.10.96 as part heard.,

o o ,

Me’ mber
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‘0.A. No. 2%6 of 1995 . V«

9.10.96 Learned counsel Mr. R. Dutta for the

applicant. None for the respondents. However, a .

common written statement for the applicants in-
O.A. 161/95, 175/95, 209/95 to 212/95 and O.A.
224/95 to 240/95 has been submitted by the
res;bondents, A copy of which has been served on,
learned counsel Mr. R. Dutta. Mr. R.Dutta seeks
time to file rejomderi. Allowed.

Mr. R.Dutta is directed to serve copy of
the rejoin_dér on the respondents before the
date of "hearing.

List for hearing on 20.11.1996 as part
heard. |

Member
Pg
4] o
mug@ﬁﬁm ‘ Learncd counsel ol .“utm for the
aﬁymmm. Frette e Choudhury for HEeBeKa
Sharma, learned Reilway Counsoel,
Mﬁt for %mammg on 16=12-96 as part
haard, : -
ﬂ:f} | o | ' Hembor
9/"9 2“

18.12.96 None present. List for hearing on
e 1301019974, € Y
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Lo 15.1.97 1. Learned counsel Mr. R.’ Dutta

.. . ) . o : [ \ ' !
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'Mr R.Dutta for the aﬁpiigﬁgt. Mr B.
K.Sharma for the respondents. )

Judgment and order. pronounced by i
common order in respect of the 23 Ori-
ginal Applications. All Original Appli-
cations except 0.A.NOs.161/95, 235/95 &
238/95 are dismissed in terms of the
order. '

0.A.238/95, Jadu Gopal Chakraborty
is disposed of in terms of para's of
the common order. ,

0.A.161/95, Dulal Kanti Deb and O.A.
235/95, Ajit Kumar Chakraborty, are
disposed of in terms of para 9 of the
common order. No order as to costs.

Place copy of the common order in
all the 23 Q.as.

bo

YL

Member
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Shri»G.ngSahgiying. Administrative
' original Application No.161

shri Dulal Kanti Deb
v - |
Union of India & Ors.
© 0.A. No. 175 of 1995
Shri Chitta Ranjan Paul .
-Vs =
Union of India & Ors.
O.A.No. 209 of 1995
Shri Manindra Lal Deb
- Vs =
Union of India & Ors.
O.A. No. 210 of 1995
Shri Ranjit Kumar Dey
. Ve - .
Union of India & Ors.
O.A. No. 211 of 1995
Shri Krishna Pada Paul
- Vs -
Union of India & Ors.
O.A. No. 212 of 1995
Smt Kali Rani Sarkar & Ors.

Legal heirs of late Jibon Krishna Sarkar .

- VS =
Union of India & srs.
0.A. No. 224 of 1995
Shri Manilal Roy
“Union of India & Ors.
O.A. No. 225 of 1995
Shri Priyotosh Naha
- Vs - _
Unicn of India & Ors.

.. CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. O

- S s : .
Date of Order : This the 12th Day of February,;1997.

Member .
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of 1995.

« o « Applicant
s o o Respondents
« + « 2pplicant
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o o Appliq?nt
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'+ % [+ Applicant

< « «+ Respondents

.Applicants

« « « Respondents
. . . Applicant

. « « Respondents

Applicant

« « o Respondents
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O.A. No. 226 of 1995

7y

shri Kaiacgand Sahé + « .« 2pplicant
- Vs _# | :
Union of India & Ors.

~

O.A. NO. 227 of 1995

A o
shri Arun Kanti Das , .« « « Applicant
—vs— .
Union of India & Ors. . ..>» Respondents.

O.A. NO.228 Oof 1995

shri Parimal Chandra Dey .« « o Applicant
- Vg = :
Union of India & Crs. « « » Respondents

O.A. NO. 229 of 1995

shri Makhanlal Bakshi « « o Applicant
Union of India & Ors. . « o Respcndents.

O.A. No. 230 cf 199

shri Mukunda Ch. Chanda « « o Applicant
Union of India & Ors. . « » Respondents
O.A. No. 231 of 19¢5
shri Kartick Chandra Dey . « « Applicant
- Vs -
Union of India & Ors. . « o« Respondents.

O.A. NO. 232 of 1995

shri Gopesh Chandra Dam « « o Applicant
Union of India & Ors. . « « Respondents.

O.A. NOo. 233 of 1995

shri Harendra Kumar Dey « « « Applicant
vnion of India & Crs. . « « Respondents.

O.h. NOo 234 of 1995

shri Dilip Kumar Mazumder _ e o o Applicant
- V§ = .
Union of India & Ors. « « « Respondents

0.A. No. 235 of 1995 %

shri Ajit Kr. Chakraborty « « « Applicant
Union of India & Ors. . « « Respondents.

-

e b W e : JER—. e : % v et e e aey e ey m—— e s g e s e o e
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0.A. No. 236 of 1995, T et n

shri Ramendra #nmar Basak' o ' . . < applicant
union of India & Ors. ' "+ ¢ o Respondents "

O.A. NOe« 237 Of 1995

shri Rai Mchan Roy. e o o Applicant ;
- vs - . o . it
Union of India & Ors. ‘ « o "« Respondents

O.hA. NO. 238 of 1995 V/
shri Jadhu Gopal Chakraborty « « o Applicant

Union of India & Ors. . « « Respondents

O.A. NO. 239 of 1995

shri Rebati. Mohan Choudhury o« o« o Applicant
- Vs - '
Union of India & COrs. o o Respondents.

O.A« NOo 240 of 1995

Shri Fanindra Kumar Baidya « « « Applicant
Union of India & Ors. "« « o« Respondents.

Shri R.Dhtta.-Advocate_for all the applicants. |

shri B.K.Sharma, Railway Advocate for\all'the respondents.

CRRDER

G.1l..SANGLYINE, ADMINISTRATIVE MEMNER

The applications submitted by the 23 applicants
under Section 19 of the Administrative Tribunals Act
1985 are disposed of by this common order for convenience.'
The respondents Railways have also submitted a common

written statement in reSpect of all these applications.

2. The applicants-were eitherdholding;the post-of"-
Fireman °‘A‘' or Diesel Assistant: Driver.cwhéyﬁweé?”subse-

quently promoted to their next prcmotional post of shunter.

T N

L

-

Contd see .4 )
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/2 For the purpose of ready reference and easier appreaiattun

.Shunter 8% .

4

o “‘*f*&ofgfe cg‘the dates of promotion of each one of them to.

krespective applications under consideration - -

Sl.No. Name of the appliCant

Date of: promotion

. ,»'

'K"are given below as gathered £rom the

i
i
_—

L

1. Sri D.K. Deb 1.1.1986

2. " C.R.Paul 1.3.1985

3. " M.L.Deb : 14.2.1985

4. " RiK.Dey 11.2.1984

5. " K.P.paul 6.12.1985

6. " J.K.Sarkar 7.6.1984

7. "  E.L.ROy 19.2.1985

8. " P. Naha 1.3.1985

9. ® K. Saha 14.2.1985

10."  A.K.Das 14.12.1985

11.%  P.C.Dey 1.6.1984 |

12.®* M.L.Bakshi 14.2.1985 g
. 13," M.C.Chanda 13.6.1984 ‘

14."  K.C.Dey 22.1.1985

15." G.C.Dam 1.3.1985

16.%  H.K.Dey 14.2.1985 |

17." D.K.Mazumder 71.3.1985 |

18."  A.K.Chakraborty 30.1.1986 f

19." R.K.Basak 1.3.1985 |

20.® R.M.ROY 14.10.1985 |

21.% J.G.Chakraborty : 8.12.1985

22."  R.M.Choudhury | 31.5.1984

23."  F.K.Baidya f 25.1.1989

: i

3. "The categories oflemplofees known as Fireman °‘A*’ and |

biesel Assistant Driver are called running staff in the

Railways. The applicants~belonged to these categories as the

case may be. Restructuring of'ail running staff‘categories
were affected with effect from i 1.1984 on proforﬁa‘fixation
and the mcnetary benefits consequent thereto were given with
effect from 1.1.1985 but the categories of Fireman *A* and
Diesel Assistant Driver were not restructured.vaese~categories

were however, given the benefit of Special Pay at the rate

Contldooos i
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' ’oﬂfﬂfthe posts in each category. 'rhis Specia1 Pay was given\fn\‘\

orde;.ogﬁeeniority in each category of post. The Special pay
was given with effect from 1.7.1985. This Special Pay was’
howéver,. .abolished with effect from 1.1.1986 as a result of
4th‘Cen§;a1 Pay Commission but the same was allowed to be
taken into account in the fixationn6f pay of Fireman ‘A’ and
Diesel‘jéSistant‘Driver. The grievance of the applicaht is
'thatrmany employees junior to the applicants as Fireman ‘A°
or Diesel Assistant Driver were drawing higher pay than the
applicants because of fixation of pay due to merger of the
Specialf?ay which was taken into consideraticn while fiking
the pay~of the junicrs. They had made representation before
‘the competent authorities of the respondents but their repre-
sentatioge were re jected cn the following grcunds 3
*1f in the lower grades the junior employee
- - drawn higher rate of pay than the senior
- ~employee due to advance increment or
S accelerated promotion etc., the stepping
up of pay of senior employee will not
be applicable."
They made : further representatiocns but no reply was given by

the respondents. Hence this applicaticn.

4.- :gi%e respondents have defended their case statiog that
the pay'of‘shunter/ggt:nxn ‘X' promoted prior to 1.1.1986
were fixed at lower stages whereas the pay of those enjoying
the Special Pay was fixed at higher stages on promotion as
. Shunter’ 1n the revised grade. ‘Scme of the applicants get: thgtr
promotion to the post of Shunter/Ekxfmrr ‘&' before 1.7.1985,
that 15?“¥he date of effect of Special Pay, and they did not
enjcy the benefit of Special Pay as Fireman ‘'A‘ or Diesel
Assistant Driver. As a result there cannot be any question

of stegping up-of,their pay.while fixing their pay with effect

\ ' ) contQeee 6.




"tromr1v1.1986 consequent to‘the 4th Central Pay‘Commi * en .
They further staoe th;;::$;$§§blioants,namely. B@l&l xanti
Deb and shri Ajit KE o Chakraborty who were promoted after
1.1.1986 the benefit of fixation of their pay after taking

' into consideration of special pay oftm.ls/-per month drawn
by them had already been,~'granteo'. fearned counséglufxr R.

Dutta appearing for the opplicénts submiﬁtedfﬁhét-the stand
cf the respondents 4n rejecting the prayer of the applicants
to step up their pay is not sustainable as it 18 not in
accordance with FR 22 C and the Notification NoJPC-IV/SG/
'RSRP/1 dated 19.9.1986 issued by the Ministry of Transport,
Department of Railways(Railway Board). Mr Dutta relies on
Note 7 of Rule 7 thereunder and submitted that all conditions
' laid dewn under this Note were fulfilled by the applicants
and as such their prayer is justified. Mr B.K.Sharma, learned

counsel for the respdhdénts. on the other hand opposes the

contention of Mr Dutta.

Se The respondento have siated in the written statement
that all the applicants except Jadhu GOpal Chakraborty
(00A0N00238/95). pulal Kanti Déb (O.Ac161/95) and Sri Ajit
Kr . Chakraborty (O.A.235/95) were promoted as Shunter/*&t&&&&
KXY before 1.7.1985. Since this is the material;@ate it

has to be mentioned here that‘the dates of promoﬂion to

Shunter as given by the applicénts K.P.Paul as 6.12.85,

A.K.Das as 14.12.1985, .M.Roy as 14.10. 85 and J.G.Chakraborty

as 8.12.85 are not same with the dates given by the}l‘
respondents in a sheet at Annexure V to the written state- B

ment. These above mentioned cases are specifically mentioned

|
because it will be relevant whether they were drawlng

Special Pay as- Diesel Assistant Driver from 1.7.1985 to o

\..r )-—« 1,."._ -
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o T L T T




: o \\¢

the alleged date of tﬁeir promotion tqiShunters In the
case of_ all othet_applicanis‘expept the foﬁr‘mentioned
abov:2?§,Chakraborty. D.K.Deb and F.K.Baidya their dates
of promotion to Shunter were before 1.7.1985. All these
applicants were not therefore enjoyigé Special Pay of

3.15/- per month as Diesel Assistant DriQer/ritgman ﬂa'y
: he states that, s

Bvenin the case of K.P.Paul though/he was Diesel Assistant .

Driver on 1.7.1985 he has not stated in his applicaiionﬁ
that he was drawing Speéial Pay after 1,7.1988: Similar .
i{s the case of shri J.G.Chakraborty. sri A.K.Das and g.M.
Roy also have not stated that they were drawing special
pey from 1.7.85 to the dates of their promcticn. In the
case of F.K.Baidya, the question of drawing special pay
. according to him,

¢f R.15/- per month does not arise as/due to disciplinary
proceeding he was removed from service in 1981 and was
reinstated on 23.2.1989 and gisen promotion as Shunter on
25.1.1989. He has not stated in this application that he
was paid arrear bf—Speéial Pay after reinstatement. Also
i{f the date of 26.3.1985 was the date of his prcmotion to
Shunter as stéted by the respohdgntg in Annexure-V the

questicn of drawing Special Pay by thimas Diesel Assistant

Driver after 1.7.1985 does not arise.

6. Note 7 afcresaid :eads as followss

»Note 7: In case, where a senior Railway'

servant promoted to a higher post

pefore the 1lst day of January,1986

drawn less pay in the revised scale

than his juriicr who is promoted to the

higher post on or after the 1st day

of January, 1986, the pay of the Senior

Railway servant shculd be stepped up

to an amount equal to the pay as fixed
- for his junior in that higher post. The

‘stepping up should be done with effect

from the date of promotién of the
junior Railway servant subject to

fulfilment of the following conditiods,v

"namely,

Sy
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(a) both the Junior and . the senior Railway"’

servants should belong to the same
cadre and the posts in which they have
been promoted should be - identical in
the same cadre,

(b) the pre-revised and revised scales of
pay of the lower and higher posts in
which they are entitled to draw pay
should be identical:; and

(c) the ancmaly should be directly as a

. result of the application cf the
provisions cf Rule 2018B(FR22C) of
Indian Railway Establishment Code
Volume II or any other Rule cr order

regulating pay fixation on such promotion :

in the revised scale, If even in the
lower post, the junior officer was
drawing more pay in the pre-revised
scale than the senior by virtue cf-any
advance increments granted to him,-
provisions of this Note need not be
invoked to step up the pay of the °
senjor officer.®

Mr Dutta submits that all the conddticns. mentioned above

are fulfilled in his case and further that the last sentence

"If €VeNn <.ee...... Officer"does not apply to the present case

of the applicants. Before proceeding further it is essential

to reproduce here Rule 2018(B) of Indian Railway Establishment

Code Voclume II :

"2018-B (F.R. 22C)-Notwithstanding anything
contained in these rules, where a railway
servant holding a post in a substantive,
temporary or officiating capacity is
promoted or appointed in a substantive,
temporary or officiating capacity to
another pcst carrying duties and respon-

"sibilities or greater importance than
those attaching to the post held by him,
his initial pay in the time-scale of the
higher post shall be fixed at the stage
next above the pay notionally arrived at
by increasing his pay in respect of the
lower post by one increment at the stage
at which such pay has accrued.®

The subject matter in these applications is fixatiOn of pay

‘<bf the applicantshin*chevgradc of‘Shnnter, in view of the

fact that their juniors in the grade of Diesel Assistant Driven/

iireman 'A' were drawing higher pay than them on their (junior)

promotion €0 the post of Shunter.

L - T
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7. RS 1nd%cated‘above Mr'nutta-haS*relieQ on Note:7.
of the Notlficetion'dated 19.9.1986 submitted by the |
respondentS‘with their written statement in his submission
though it is seen that this Notification does not £ind
mentioned in any of the Original Applications under consi- -
deratiod. The employees junior to the applicants ;n the.-
rgrade of Diesel Assistant priver/Fireman ‘A' who drew more

./ pay than the applicants on promotion as Shunter are the

fcllowing according to Annexure-V to the written stateﬁent.

Sl.No. Name Date of‘promotionvto Shunter
1. " sri Santosh Rn.Sarkar 16.1.86
2. * Gopal Ch. Dey 9.1.86
.3 - » Motilal Majumder 9.1.86
4. " N. D.Chakraborty 8.10.88

Therefore all these juniors were promoted after 1.1.1986.
The Special Pay of Ks. 15/~ per month which they were drawing
between 1.7.1985 and 31.12.1985 was abolished with effect
from 1l.1. 1986 but this Special Pay was taken intc considera-
tion for the purpose of fixation of their pay in the revised
soale of pay of Diesel Assistant Driver as a result of the
 4th Pay Commission. Consequently on their promotion as
shunter after 1.1.1986 they carried with them this benefit
:and.their pay in the scale of Shunter was accordingly
fixed. According to para 5 and B of the written statement
ofythe‘respondents and Annexure-V thereto all the applicants.
except Jadu Gopal Chakraborty (0.A.238/95), Dulal Kanti
Deb (o.A.lsi/ss) and Ajit Kr. Chakraborty (0.A.235/95)
 were promoted as Shunter before 1.7.1985’and they did not
draw their special pay of B&5.15/-per month which came into
..effect frOm 1.7. 1985 in the scale of pay of Diesel Assistant

Driver/riremen 'A'. No rejoinder has been submitted by any

P
i
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of the applicants to these statements made by the respondents

and they have not?been sought to be controverted. It may also

be mentioned here that although one commonﬂwritten statement’

""has been submitted by the respondents in respect of the 23

applicants, the learned counsel for the applicants has chosen

to proceed for hearing on the basis of this common written
statement in respect of all the applications. Therefore, these
statements.of the respondents are taken to be co;rect._It is
the contention of the respondents that stepping up of pay is
permissible only when two persons are in the same grade, same
pay scale and the anomaly arises in the same pay scale. It

is seen from the facts stated above that the case of the 20

applicants who were promoted to Shunter before 1.7.1985 is

not the same with that of the juniors. It is evident that
the senior employees, namely the applicents; had not drawn
the same pay as the juniors in the scale of pay of Diesel
ASsistant Driver/Fireman ‘A* as the applicants were promcted
before 1.7.1985 to Shunter and did not draw the Special Pay
of Rs.15/-per month. These 20 applicants were not alsc in the’
same cadre of Diesel Assistant Driver/Fireman 'A‘' as the
juniors as cn and after 1.7.1985. In view of these facts there

cannot be any anomaly in fixation 6f their pay in the scale

of pay La—the—scale_nf_pig of Shunter with reference to the

vpay of the juniors who were promoted after 1.1.1986 to

Shunter and who stand in a different footing. In the light
of the above the 20 applicants cannot succeed in their

respective applications now under consideration; v ,
8. In the case of Jadu Gopal Chakraborty (0.A.238/95)

the respondents have stated in the written statement that he

_drew the Special Pay of ks. 15/-per month with effect from

1.7. 1985 to 30.12 1985 as he was promoted to the post of

~Shunter on 31.12 1985. It appears*that he was not allowed

\
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f;////,/,%f/’highet fixaiion-of pay because he was promoted to-Sbunﬁer oﬁ .
31.12.1985. Noteé? aféfesaid permits stepbing‘upféf pay of
a senior employee promoted before 1.1.1986 with réference to
, . the pay of a junior promoted on or after 1.1.1986 in the
higher poét subject to fulfilment of the conditions laid
down thereunder. In view of this facé'and the factithat‘
Shri Chakraborty was drawing Special Pay of-ﬁ.lS/-per'monﬁh
»till 30.12.1985, that is one day before his promotion, I
consider that it will be fair tc direct the respondents to
re-consider his case with reference to the facts of his
case and the Notification No.PC-IV/86/RSRP/1 dated 19.9.1986.
They are therefore accordingly directed and they should do |
so cn merit. They shall issue a final order within 3 months
from the date of feceipt of this crder by respondent No.3,
the Chief Pérsonnel Officer, N.F.Railway, Maligacn, Guwahati.
The épplication is disposed of accordingly.
9. In the case of Dulal Kanti Deb (C.A.161/95) and
Ajit Kr.Chakraborty (0.A.235/95) the respondents ha§e submitted
that these 2 applicants were promoted after 1.1.1986 and
their pay in the revised scale had since been refixed by
taking intc account Special Pay of Rs.15/-. Mr Dutta submits
that the applicants had not acﬁually received benefit of
the réfixaﬁion. The respondents are therefore directed to
pay these 2 applicants their dues as a résult of refixaticn
of their pay within 3 months from the date of receipt of
COpyvof this order by respondent No.3 if they had not already
been paid. The 0.A.NOs.161/95 & 235/95 are disposed of
accordingly.
10. The Criginal Applications of othér applicants eiclu-
ding 0.A.NOs.161/95, 235/95 and 238/95 are dismissed. No
order as to costs.
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. IN THE cmﬁ ADMINISTRATIVE TRIBUNAL
N+ 2o GUARTATT BENCH : GUWALATT

(An 2pplication U/S 19 of the A,T.Act)

Vv

Original Application No Q\‘-’/g of 1995,

Shri R.K. Basak,
. - Versus -

Union of India & others,.

INDEX

L 13

Applicant,

Respondents,

' S1,No, Particulars,

‘Annexure No,

Page,

1.  Application

2. Rajilway Board's letter No.

PC/II1/84/UPG/19, dt.2§.6.85,

3.8 Chart showing the date of
promotion, pay etc, of the -
Applicant and his juniors,

4, Rallway Board s letter No.
60/PP- dt. 19.03. 66_ :

Se Applicant’s representation
dated 09.05,93,

6w Senior Divisional Personnel
Officer's,D.0, letter No,
E/UL/1/LM(Restr,)
dt. 08.11.93. N

LR N

a/1.

A/2,

A/3.

A/4,

A/S.

7. Divisional Railway Manager(P)'s

letter No, E/41/1/LM(Restr, )

8., Applicant's representation .

dated 07,07.94 to the Chief .

Operating Manager, N.F.

A/6.

Railway, Maligaon,Guwahati-11, 2/7,

9 to 13,
34,
15,

- 16,

18,

19 to 20.
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IN THE CENTRAL ADMINISTRATIVE BRIBUNAL
GUWAHATI BENCH : GUWAHATI

Matigzey, o

(An application Under Section 19 of the Administr a-
tive Tribunal Act 1985) '

original Application No. | of 1995,

- Shri Ramendra Kﬁmar. Basak, Son of Late
S.K. Basak, resident of Qrs.No, L/40/A,
Loco Eollony,l P.O, Lumding, District -
Nowgaon, Assam, Pih - 782447,

‘vee. Applicant.,:

~ Versus -

1, Union of India représented by the
Gener al Manajger, N.F. Railway,

‘Maligaon, Guwahati - 781011,

2, Chief Oper ating Manayer, N.F. Railway,
 Maligaon, Guwshati - 781011.

3. Chief Personnel Officer, N.F, Railway,

Maligaon, Guwahati - 781011,
4, Divisional Railway Manger, N..F. Rail-
. way, Lumding - 782447,

5. Senior Divisional Personnel Officer,

- N.F. Railway, Lumding - 782447,Assam

seae ReSpondent_. »

1, Sub ject matter of the Application, stepping up of

pay of the applicant.

COl’lt CI Y P/z.
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26 ‘JuriSGiction of the Tribunal :-

The applicant declares that the sub-
jéct matter is within the jurisdiction of the Hon'ble

Tribunal,

3. Limitation :-

. The applicant submits that applica-

tion is within the period of limitation,

4, ~ Facts of the Case :=

4,1, That, the applicant is a citizen of
India and 1s entitled to righ'cs and previledges avail- |

able to citizen of India.

4.2, ' ‘ 'i‘hat, the applicant) was appointed on
23.10.64 "as Epgine Cleaner( in the Mechanical Department
of N.F, Raiiway and was posted Aat. Lumdi.gg Loco Shed,
That, he ﬁas EgREXR promoted to the lpo'st of Dieswl
Assistant Driver(in short DAD) on'7,10. 83 in Scale

Rs. 290=360/m, on 1 3.85 the gpplicant was promoted as
-Shunter in Scale Rs. 290-400/-, On 19,02.88 the applicant
was promoted to the: post of Goods Iriver in Scale

Rse 1360-2200/-, | r

4,3, , That, the Railway Board, vide letter
No. PC/III/84/9PG/19 dtd. 2§.6.85 issued order for Cadre’
review and restructurmg of Group ‘C' and Group *D* Staff,

In respect of Fireman 'A' and DAD the Special Pay @ Rse 15/

Per month to the extant of 30% of the post in each category

Cont e.ee P/3.
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was sanctioned with effect from 1.7.85. After introduc-
tion of the revised Scale of pay with effect from 1.1.86
the element of special pay was to be taken into account in
the fixation and DAD. The above benefit' of arrears were
made to the concerned Staff vide Bill No.450-BR/No,.1166

dated 14.6.93,

A copy of the Railway Board's
letter No, PC/III/84/UPG/19
datd. 2§/.6.85(relevant portion)

is annexed herewith as

ANNEXURE - A/1,

4,4, That, Shri N.B. Chakraborty, Shri Moti
Mazumder, Shri Gopal Dey-II, Shri Santosh Sarkar, Shri
J. Uddin, Shri P.K., Goswami, Shri B.D. Roy, Shri K.C,

Roy who are junior to the applicant as DAD,

4,5, That, Shri J, Uddin, Shri B.D. Roy,
Shri P.K. Goswami and Shri K.C_. Roy who are junior to
the applicant at them DAD and were drawing pay Of 5,302/~
in 1983 when the ai)pliCant pay as DAD a was also Rs, 302/~-.
~But due to marger of special pay of the above juniors
were fixed higher stage after they were given the benefit

of special pay and its marger.

A comper ative Chart showing the
pay etc. of the applicant and
his juniors is annexed herewith

as ANNEXURE - A/2,

Cont ... P/4.
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4,6, That, in the year 1985, Railway Board

under letter No, PC/60/PP-1/ dt. 19.03.66, communicated

sanction of the President that when a Railway ser vant

promoted or gppointed to a higher post on or after

1.4.61 draw a lower rate of pay in that post than ano-

ther Railway servant junior to him in the lower grade

and promoted or appointed subsedquently to another iden-

tical post, the pay of the senior. employee in the

higher post should be stepped up_to a figure equal‘to

the pay as fixed for the junior employee in that higher

post from the date 6f promotion or appointment of the

junior employee.‘ |
An extract letter as Published
in the Railway Establishment
Manual Law and Practice by Shri
M.L, Jand, Assistant Professor,
Railway Staff Training College,
Baroda, is annexed herewith

as ANNEXURE - A/3.

4,7. | That, as the pay of the juniors of the
applicant were higher than that of the applicant, the
applicamnt represented to the biviSional Railway Manager
on 9,6,93 for stepping up of his pay to the stage where
his junior's pay have been fixed on being promoted as

Shunters and Drivers,

A copy of the said representa-
tion is annexed herewith as

ANNEXURE - A/4.

Cont ... P/So
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- 4.8, , That, the senior D.;Lvi,sional—PerSOnnel
Officer, N.F. Railway, Lumding(Respdt.No.5) made a

{ . ) .
up of the pay of the w senior

proposal for Steiaping‘
employees includin;; the applicant and submitted the

‘same to thé accounts Branch for votting but the accounts
Br anch retur ned the proposal suggesting submission of
papers to Chief Per sonnel Officer, N,F, Railwaym, Mali-
gaon for xﬁx clarification. Accordimgly, Senior Division-
al Personnel Officer, N.F. Rallway, Lumding, sought the
clar ification to the Chief Personnel Officer, N.F, Rail=-
way, Maligaon(ReSpdt.Nod) vide D.0. ietter No.E/UL/1/

LM(Restr.) dated 8.11,93

.

| A copy of the said letter No,
% , E/UL/1/LM(Restr,) dt, 8.11.93

is annexed herewith as

. ANNEXURE - A/5,
4,9, That:, the Divisiohal Railway Manager,
N,F. Railway, Lumding vide letter No. E/41/;/LM(Restr.)
dtd., 7.7.94 informed Shri C.R. ?aul and others who made
representations for stepping up that a reference was
made to Head Quarters for clarification and the General
Manager(P),‘N.F. Railway, Maligaon has passed the foll-

owing Orders :=

"If in the lower grades the
junior employee draws higher
rate of pay than thek senior

. XA employee, due to advance
increment of acceler ated pro-
motion etc¢. the stepping up
of pay of the senior employee
will not be applicable",

Cont .. P/6.
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A copy of the said letter No,
© E/41/1/LM(Restr,) dated 7.7.94
is annexed herewith as

ANNEXURE = A/6.

4.10. ‘That, as the clarification given by
the General Manager (P), N,.F. Railway, Maligaon. was
not on correct application of facts and the Order of
the President, the applicant made a representation to
the Chief Operating Manager(P), N.F. Railway,Maligaon
on 7,7.94 for fe-examination of the Applicant's case
in its proper perpespective and to set right the in-
justice done to the applicant, gut,'no reply has been .

received by the applicant as yet.

A copy of the representation

dated 7.7.94 is annexed

herewith as ANNEXURE - A/7,

5. . Ground for Relief

(1]
[}

5.1. . That, as the pay of the applicant's

juniors were fixed at a higher stage than that of the
applicant as a measure of restructuring benefit, the
goplicant is entitled to the benefit of stepping up
rule and to be fixed at the stage where his juniors
héve been fixed at the applicant and his juniors be-
long to same Cadre and the pay of the juniors were
fixed at a higher stage not as a result of accéler ated
promotion or advance incrément but due to special pay

granted to the DADs and Cadre restructuring.

Cont ... B/7.
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542, That, the applicant is being paid
less salay due to refusal of the respondents to step-

up his pay as per the Orders. of the President.

6. Details of the remedies exhausted i

That, the applicant has represented
to Respondent No, 2 and 4, the Chief Operating Manager
(P), N.F. Railway, Maligaon and Divisional Railway

Manager , N.F. Railway, Lumding for stepping up of his

X

pay.

7. That, the applicant declares that he
has not previously filed any apblicationf Writ Petition
or Suit in respect of the subject matter of this applic-
ation in any other Court or Bench of the Tribunal nor
any such application, Suit or Writ is pending before

any of them,

8. Relief Sought :-

On the facts and circumstances submitt-

ed abowe the applicant humbly pray for =

Issue of a direction to the
reSpbndent for XXx refixation

- of his pay on the basis of Step-
ping up rule at the stage his
junio:s have been fixed and to

pay the arrears with interest,

9. Particulars of Application fees ;-

Indian Postal Order No., 5"/47??

for Rs. 50/-(Rupees fifty) only is enclosed.
- Cont ,,.P/8,
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¢t VERIFICATION :

I, Shri Ramendra Kumar Basak, Son of
Late S.,K. Basak, aged about 51 years, resident of
Qrs,No, L/40/A, LBco Colony, P.O. Lumding, District-
Nawgaon, Assam, Pin - 782447, do hereby verify that
the contents of para 4, 6, 7 & 9 are true to my know-

ledge and belief and the rest aremmy submission

before the Hon'ble Tribunal and I have not supressed

any material facts,

LoanZrn e Poroak

Signature of the Applicant,

Dated H

Place ¢ Lumding.,
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S ANNEXURE=A/B,
| B.B.JF. Toal2N/85
SR S EUA N IR .
Subjocts Cadro-Roview and Rodtructuriog of "

o GEoun "]'C’ ‘apd ‘D¢ Staff,/ ;
E L ' ’ | ! T . ‘ - ;
f§ . ;NoaPCIJiI/S%/UPG/:L% dated 25-6-1985,

20 R R I L

! [ i. . : ! .
' Restructuring of cortain Group (¢t & fDf
cadras have bsen under considoration in consultatibn
with 'the |Staff in tho Committoe of tho Depertmental
Council of the JCM(Railways) for somptino, Tho ‘
Ministry 'of Railways have decided with the approval
of ‘ths president to restructure certain categorics
of Group 'C? ‘& $D¢ ag detallod in tho Anroxure

enclosods . D

i, @ Hhile implemeniing the<g orders -
srggcific instructions given in the footnoto ‘under
tho 'different catogorios should be strictly and
carofully adhsred to. ' .

o Se For{ tho _urpo’r,o of rogtructuring tho
cadro strongth as on 1.1.1084 will bo tekon into
account and will includo Rest Giver and Ioave
Raosorve postgy = v C . :

' SRS

' 4,1 Tho staff solocted and posted against
the aiditional higher gredo posts as a resulf of
rostructuring will have thoir pay fixod under Rule
2018-B(FR=22.C)-RIT W,0,f,%-1-198% on proforma basls
with current paymonts W,0,f,1-11985, The benefil of
fixation iwill ba applicable to the chain/resultant ...
which; afisa from restructuring,

. 4,2 The posts of Shunting Drivers scald
Bse330-560/~ will filled from Shuaters grade .
_ Rse2904400/- on tho basis or soniority-cumesuitability,
" The ppsts of Driver Grado [fCt: scale R34330-560 will
however, :be filled as por oxtant orders for promotion
- of Sh %ars‘to ‘Driver Grado 1Ct, Fixation of pay of
Shunters grade B,290=400/= &ppointed ;as Shunting
Driver Grada Fs,330-560/~ wlll bo regulatod uncer
2018A'R-IX (FR-22C), Shunting Drivers grade Rse330~560/~
‘appointed as Driver !C' scale Rs,330-560 will have thoir
pay 'fixed undl,eriRuile 2017(a) (11)-RII(FR-22(a)(il)).

.. 43 . The bonofit o7 rotrospective fixation
from 1-1-1984 apd curront paymont from 111985 will
not be applicable to such of thoss omployees who are
promoted against vacancicy exlsting on the date of
restructuring, Thoy will bo grantod bonsfits only from

. tha date 'of pro i tion g9 por normol rulss, .

| /42 A | | Contda/~
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; ! 1 i .
Fixation ot p4oY on ‘promotion or appodntmont to hiskap

PoBts w .nounsligy arising out of ¢ho applisation of
Tulo 20184 (1, 32aC )alig 1L, | \
S | - - ,

i, The destlon of Fowoving cortuin anomalisg arising a9
a result!of fixation of pay of Fallvay sorvants promoted o3
appointed to highor posta alter ths introdust lon of Fmlg .
Bofg-B'(F.;i,BZC)nu-Ig has been under the considsration of '
tho board for sometimy past, L | '

3, By a strict application of the above Tulo, 4t moy . .-
hangn thut a rafjv JBorvant promoted or appointad to g -
highor gost on or aftor laﬁmlagl may droy o ¥ rate of
pay in thit post than anothor raflway servant guniox Co bin
in the lcver grade and ‘promoted or appointed au 28 qusatly (o
anothor fdantioal poat, e

-

3, 1In order to romove thls anomaly the Preotdont 4
Pleusod to dosido and  in duch goases tho pay of the asnh?ﬁ
Smployco in the highor post should uo ctoppud upto g £45ur0
gqual to the imy a8 fixed for tig 3&1:;101 ¢uployce in th&%
higher post, The £topping up should be dono with offaat fron
tho dute of promotion of ap?omtmon& of tho Junior er b Yiul ToR
and ¥il1l bo subJoet to ‘tho 0llo¥ing sonditions, namoly o

| § O A :

(a) Both tho Junfof and  Sonior am€10yow should bB3long
tol tho sano cudro and the poots in vhigh thoy tve
bayn promotod or appointed should bo idontign) end
unu@ 8an0 cadro and : ~

(b) The soale of pay of the lovar and highor gostﬁ in
Which thay arg ¢ntitlod ‘to drav pay chouid b Mdon-
ticaly and S L

(0) tig anomaly should o JIreotly up « Fagult of Ghe
applicatlion of rule B80L8<L(F K ,34uC eni I, Bor
OXuwaple, 4f aver in the lo¥er post the guniox ewployoc

. Uravwo fXom timo to tigy g4 nlgharmte ol pay ¢hay

| ng ! . 4blon of pay under Gh-

noXmal rules say dug to grant of cdvange ingrengufco

or duo to aseolorated ptomotion ote, the provigilang

Oontainod in tnis lottor vwill not bs fnvo %o

8top up thoe pay of thg tgnlof amployooa,-

H t ‘ .

4, Tho -orderg refixing thne ;i»a{ of tho' sanior emg;.oﬂeeq in
dccordance Wit tho pr o’vt'a?ons 0L %iis lettor ghall 'icmf:ad
under r.le 2043 (Fohe 27)R<1I, The noXt incremont of the cdnior
omployoes will ta dr.wn o complotionof the Foquisite qualifying
Sarvice w,0,f, tio datg of . retixaticn of pay,

6, Thosu orders tako offoct fronm 3-13.68, Cunop of Bre Y op Yododi)
druving leas puy than Junfors 4n vaspoot of proazotions 030YrZe
ing on or ufter 1-4-61 @ay «loo be regulatud u,dar thoes oidore
but the uctual banof (¢ Yould o suamisaible from 3,3,1884,

plaf=

16



To
The Divl .Railway Manwger(P),

N.F.Railway, Lumding.

RS - § 9 |
Sub:- Stepping up of pay

With due respect I beg to submit a few

‘1ines for your information & necessary action please.

< e
~ That Sir, I have been‘wbrking as
Goods Driver from.L%ﬁ.%Q..f@.and my basic pay 1s now
&.1560/-. Bt in your Menorandum No .E/41/1-IM(Re-
Structuring) of 16.10.92,i£*is‘seenlthat the pay of S/
Sri 6.C.Dey,II, Jaiuddin,”K.C.?ox,:ﬂ.L.Majumder,’
N.D.Chakraborty & s.R,Sarka}, 1s p&ﬁ higher than me
though they are junior to me;;‘ ‘§r
The re fore, ybu are i'e-‘c;ués'ted..to please
look into this and arrangc to ctepping up my pay on
hlgher than me at the

L

earliest and thus oblige thereby.

the pay of my juniors are

(
M

[
ALy

C’)—v-r

’

With regard

Yours falthfully,

04“MLM§;}R»-CC% /§£baQ£\

Dated,lunding
The  Q~$-9%.

v
K2
o
.
o
R
3%

Egi?
kY
v

Erl v, i Chaitral 'y
CPO/ tdeny el le

s ———
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- ‘ Q§7
FORTUBAST ¥FaouU Ikt RALLVWAY,
i ) - (FYICH (F TIE
7 AV, lnrun / D N M (P)/LUMDING
{_Sxs DR IMY/
D, O, 1oy B/41/1/ 4( Ragt ey ) ‘ - D% 8/11/93

Deay Chri Chakrabdrty,

D fubt= CLoppAng up af bay of_AuniQrfa.

, | 1 ,

g In torns of nlyzg Dosrd'e ‘latter Mo, PC-111/84/UPG/19 :

! dated 26-6-86 and 13+0+86 circulated undor CPY/MLG's letter ,

Now B/ 205/73/ Pty IV DATED 2¥jak 10«7-88 and 20-0-88 except the i
categories of Filroman 'A' And DAD all other running catagories
ware ro-struotured we ¢ Lo lo Lo U4 on proforme fixatgon anA
ve 0o £l 1 L85 with monatary banelits) The ceterories of Fireman X
CA* ant DAD, vhich wore not re-gtructuredy were however given
the beneltt of wpuclel pay ¥ fne Li/= penms to the oxtont of j
30%/0f posts in ench eatarory nnd accordingly, sple pay wns

sanctionud in favour of tho senlormgst porao?u in each untegory,

/ : :
Wwith the intreduetion of reviaed acn}e ¥, 8¢ £o 14 1684
{4th P.C.), tho olement of sple pny| R 15/=wns done awny-but
Yhe cnme was nllowed to be taken Into account in the fixation
*of pay.of Firoman”and DAD in tarms of Rlys, Doard'a lettor Mos
CpC-IV/88/NeNB/ S Ate 20,9, 84 recelyol undar QM(P)/MLO's Noe
! CE/206/111/49 (M)~ daten LY/ v e Thhs oxercive croated nnsmo-
* 1o whureby the pay of shunter promoted prior to lo LUA .
‘i yaz fivad al lover stages whereus the pay of those enjoying '
;L the nple pay was [lxed nt highaor stzges on promotion aa 3
T lnhuntar in the ravined grades, W .

Consoquant on the above, név the senlor porsons
Arawing lover pay than thelr Juntfors have clalmed stopping
up oL tholr pay to tha extert of tholr juniore, A proposal
for ntepping up of the pay ©of senlor peronng was. sent to
Acoounts for vetting but Asecunta has returhed the proposal

.about vith’{ollouing obaserval tonal ]

A It 1p gaen Lrom thy onse Yo W41/ 1/ LH(Regtys )
at Ppe4 that Junlor gonde Arivors are Arawing
more pay than thelr aonlore on adecunt of fixing
© of pay aftar tnklng spoeolal pay of Re, 15/
into accainte ¥ -

In gimilnr cnser Ilye Ide 's dedision bns been
obtaineds 1ut 1t neen that DA, 's Gecision vnrias
according to merit of {ndividualionsesn, Uence the
cnge may kindly ba referred to CPCV Y, F,Rly,/¥nligron
for obtaintng clarificntlion Lrem) R1y, Noard, "

|

In viww of the nl- vae §t tn reaawpked thal necezonry
clnriflenttan mey pluape be comeinlenlod f'or the purposd st
an sarly Aate since thia lnm v L8 wout likely to be rnised in

the 1M alpos

[

onriy docla}on. . | O

e I
- n
Tos | g;t_~_ﬂ"i;‘/( AP, Barus ) _
Gri v, n. Chakiraborlyy %‘: | e
,/1/(Zb4 |
. v A

CPOY racn/ allgnon. Y e |

This may please ba t-aated ar urgent by comnunicating

’wlth ropordoy ;a;js o Yoirs sincoroely
N '
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To y . ‘ Iemding, Qtds 72 /7/94,
< Shri ChIfta Rmjah Ponl, | ,
—€oeds Briver/Lunding and ‘0thers |
{Through If/lumiing ) ‘

! .
Subs~ Stenping up of pay : '
Lief s~ Your letter dtd: 9/5/%3. o '

L3R
.« o

(4]
"y

L3

‘e d g
¢ 04

' In roference te your letter quoted obove,.
this is to Inform you that in connection #ith
the above subject a reference has been maie to
HQ for clarification and Q4(P)/MLG vide his
letter No,i/283/I11/59 (M) loose, dtd: 3/6/%4 hes
passed theoxlers & follows:.- 4 |

"If In the lower grales the junior

emhloyee draws hirher rate of pay -
then the senior emloyece, due to -~
sgivence increment or acceleratet
promtion ete,,’ the stephing v of
pay of senicr employee will not be
pplicdle, ™ * ' : A

AR

T Pl g NRoy
. P dY2Y! .
for Divil, Rly . Manager (P),

R.F Rly, Lurding,
. (T . <

Bt 9N
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. To | ‘ .
The Chief Operating Moneger(D), |

H.F.Railway, Maligoon.

Throu Proogr_cho .

sir,

- ——— -

- . S |
—- =~ Subt- Vrong interpretntion and implcmentation Q

of My.Ri's orders -~ deprivotion end

hardsbip arising thereofj.

. : ‘ ]
Reft- GM(P)/MLG's clurification vide hie lo,
. - B/283/1I1/59(M)loote, dt.3.6.9% cormuni-
‘cated under DRU(P)/LMG'S To,E/UI/1/LH

(Restr) at.7.7.9k4.

: oy ————

' Respectfully, I beg to subm

.
TN '
1t the following

factual positions which'appeor to bave not been teken
into coneideration while clarificetions as sought for by
the Sr,.DPO/LMG vide bis D.O.letter 1o,E/41/1/L¥(Restr) -

dated 8,11,93 hod been extend b
letter under reference. 5

J Thaot Sir
mentioned adove bnc'i

Gi(P)/¥allgoon vide bis

e
|

. ' . . ‘ N :
vhile the Gr.DPO vide lLig D.O.letter
correctly exploinéd. the background of

the case, the empbaosis hed wrongly been:loid ov'Stepping
up of Pay of senlors to the level of .the Juniors drawing
higher pay! instend of on ramoving the anomalies in poy
arising out of wrong interpretation and implementation by
the DRM(P)/LMG of the H's orders regarding gront of &pl.
pay to seniormost Fireman'A'/DADs as mentioned in pare-l

_of tbe aforesaid D,0.letter of 5r.DPO/LIG.

!

] ) ! , :
That Sir, even 1if, ihe matter is considered as a_

‘case of-wteppin% up'' in the 1light of the clecrification
?

_glven by the CM

)/HLG, 1t may'be pointed cut that I om

“being psaid lower pay not becouse my juniore hed-been-granied

e S/5ri 1\
Rt b S oy
granted

a L AP AL
g beenr vrongly
vhick vhen consid

enioying bigher pay bod been granted (i) ndvance increment
11) pccelerated promotion dut gimp

1¢¥ becouge by junior
G { LN

= > ]
apeciy paﬁggf'm.1§7-o.m. '

ered at the time of 'fixotion of RSRP'E6

sccle of poy we.e.f.1,1.86 roised their poy to higber stoge
thon me inspite of myself being senicrito sbove nomed and
also boving been promoted to bilgher grade ecrlier to these
junior colleagues. Had the Spl,.poy been granted to the

seniormost only as desired by
and consequentigl deprivatior
not ®ave arisen ot all. 7

the Rli.Bedrd
suffere

+. .
2
*

being

i
I
L
: ﬁcontd...Q
l

the onomaly
by me would

0"
W



~

wﬁ

/*** DPara-6 of Board's circular

S’

~ "'2-

That Sir, another aspect of the wrong intcroretrtion
end imnlementation of the 73's orders in regard to the carent
of 891. pay in question as induldgued in by the DRI(P)/LVG
need alco to be clearly nointed out which is ag‘under:-

That, some of the senilor incumbentg including mysclf
hed beepn dec” ~red oromoted on and from \R /93/05 (Ref.51.7H.
RO pf seniority list for Shunter/R, circuleted under
DRV(P)/LI'G's No.Z/235/I/1} dtd: 25.9.86 chowing the nosition

-~ as on 1.4.89) while the restructuring benefit to Loco Rnnine

staff other than F/man-A & DADsg ns wecll as Specinl nay to
304 seniormost among .the F/man-A & DADs had been eranted
vefs 1.1.84% with financial benefit wef.1.1.89.Put insnite

of having been in the Grade of F/xu-n'AYDAD up to- \§s~{§;~%§§§“/
(the preceeding day of my nromotion to the Grade of Shunter 3,
I was not gwrrded with the benefit of Spceial pay although B

I had been senior in the Grode ofF/men-A/DAD  to the junior
colleagues as above mentioned., Had the benefit of Snl.pnay

. "been awarded to me as had been duec as per Eoord!s orders my
-pay on promotion as well ag at the time of fixation of nay

from 1.1.86 in terms of 4th CPC awnrd would have been much

. higher than what I had actually been paid i with., [

Under the chove circumstanccs I would:bumbly pray for
your kind intervention, 4-thoroush re- examination of my
case in it's true perspective and set-'righﬁ the wrong done

- to me causing immense financlal dcorivation) and éonsequential
“hardship. And for such an act of your kindness I shall feel

much obliged. . - .

I would dlso 1like to mention here that unless my above

‘justified prayer receives your favourable consideration and

remedial actlon with in a reasonable time: ( of 3 monthe at
the ‘most) I will be left with no other alterpative but to
seek justlce through the judiciary, I, however, hope that

~ you would not nush me to such a clreumstantlal comnulsion’.

Witk best' regards, SRR

- Ydurs.} fé:’i thfully.
I\Ig».g%HI/BS/UPG/w atds Wv&»@%l@ﬁmqr\,
2  reads as underz- - N L i -t p
2 / 5 reads as u 5,.Vbﬁr"f} | //

" The restructuring ordere L 3 ‘
visualise grant of Spl. ..  @#L.g7-07.

- pay to certain categorics,’ . "'?‘ 7%
| The grant of Spl.pay will . @ "
' be effective from 1.7.85 T

only.o." ‘

‘‘‘‘‘



